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REPORT ON EXCESSES OVER VOTED GRANTS AND
CHARGED APPROPRIATIONS DISCLOSED IN THE
APPROPRIATION ACCOUNTS (CIVIL), 1958-59.

I
INTRODUCTORY

I, the Chairman of the Public Accounts Committee, having beem
authorised to present the Report on their behalf, present this Thirty-
second Report on the excesses over Grants/Appropriations as disclos-
ed in the Appropriation Accounts (Civil), 1958-59 which were
presented to the House on the 29th April, 1960.

2. In para 2 of their Twenty-third Report dealing with the exces-
ses over Grants/Appropriations relating to the year 1957-58, the Pub-
lic Accounts Committee (1959-60) had commented upon the delay om
the part of the Ministries in furnishing notes stating the reasons or
circumstances leading to such excesses and had urged that the Minis-
try of Finance should impress upon all the Ministgies that the pres-
cribed time-limit should be observed strictly by them in future. There
has not been much improvement in the situation and in some cases,
notes were received in the Lok Sabha Secretariat more than two
months after the prescribed date, viz., 29th June, 1960 as will be seen
from the dates shown in column 7 of the statement in para 4 below.
As the Committee are anxious that their report on the examination
of excesses should be presented to Parliament at the earliest possible
opportunity after the accounts are laid on the Table, they exrpect Gov-
ernment to ensure that all Ministries duly furnish the notes in this
regard within the prescribed time-limit.

3. The Committee examined the excesses at their sitting held om
the 1st December, 1960, in the light of the explanations furnished by
the Ministries etc., concerned (Appendices I to XIV).
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EXCESS GRANTS

4. During the year ended 315t March, 1959,
the voted Grants/Charged Approp:iations

S. N . No. and Name of Grant Ministry concerned
1 |
| i
1 f 2 ‘ 3
! |
|
] §
| |
I
| |
1. | 1—Ministry of Commerce and Indusiry. © Commerce &
i Industry.
l
2. , 31—Opium. Fingnce
3. | 37—Superannuation Allowances and Pensions. - Finance
i
4- ; 48—Medical Services. + Health
i @
5. . st—Ministry of Home Affairs. Home Affairy
6. s2—-Cabinet. Home Affairs
7. | 60—Himachal Pradesh. Home Affairs
8 69—Minis:ry of Irrigation & Power. Irrigation & Power
9. f 99—Department of Atomic Energy. Department  of
‘i Atomic Energy
10. ‘lzl—&pitd Outlay of :he Ministry of Health. Health
11. '132—Capital Outlay on Civil Avistion. Transport & Com-
! munt. stions {Deptt.
¢ of Comm. & Civil
i P Aviation;.
J
|
12. | 41—Pre-partition Paymen's. " Finance
i !
13. s8—Privy Purses and Allowances of Indian Rulers. | Home Affairs
14. | 63—Tripura. Home Affairs
15. : Staff, Household and Allowances of the President. " President’s
i . Secretarist

[l
i
1

*The explanstory notes were to be furnished by the 29th June, 1960

**The cxcess required to be regularised works ot 1o Rs. 69,073 after taking

2



APPROPRIATIONS

the actual expenditure exceeded
in the following cases:-

Final Grant/Appro- : Actual i Excesses i *Date of receipt
;lria_lion i expenditure ; i of the note
\ E
4 ! s | 6 | 7
— | f '
Rs. l Rs. ! Rs. E Rs.
| VOTED | GRANTS | I
: 69,28,000 ! 71,51,716 | 2,23,716 1.7.60
f i
‘[ 2,70,23,000 i 2,72,21,432 : 1,698,432 31.8.60
i 3,64,00,000 1 3,67,34,105 3,34,108 2.6.60
| 5,18,73,000 ’ 5,19,52,170 79,170 5.9.60
2,73,56,000 ' 2,76,22,056 2,66,056 ‘ 8.8.60
35,34,000 ; 35,73,193 l 39,193 ’ 15.7.60
4,62,40,000 : 45,77,10,042 i 14,70,042 ‘: 20.7.60
21,31,000 ' 22,00,073 69,073%® 16.7.60
10,08,000 j 10,24,413 E 16,413 1.7.60
! i |
! 9,79,38,000 9,87,20,071 7,82,071 5.9.60
3236000 | 331,19,019 | 2,52,019  20.9.60
CHARGED APPROPRIATIONS -
2,85,000 ! 2,560,271 v 5,371 i 2.6.60
5142,18,000 5»43,48,778 } 1,30,778 E 18.7.60
50,000 | 84,148 | M4,48 | 15.7.60
24,33,000 ‘ 214,44,490 i 11,490 i 32.8.60
!

into account the misclassifications totalling Rs. 13,185.
3
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5. The Committee observe from the notes furnished to them by
the Ministries, etc. concerned that as in the previous years the exces-
ses were primarily due to defective estimation both at the time of
framing the budget and also at the time of framing the revised esti-
mates. In some cases, the excesses were due to receipt of debits
explained as unanticipated by the Ministries either for stores supplied
or services rendered by other departments or non-provision for out-
standing liabilities relating to the previous years. The Commiitee ate
of the view that most of these excesses could have been anticipated
and provided for had proper control over expenditure been exercised
by the Ministries/Departments and had there been close ligison bet-
ween the indenting and supplying Departments. In this connection,
the Committee would like to draw attention to their observations in
para 5 of their Second Report (Second Lok Sabha) and to reiterate
the recommendations in para 5 of their Report (1950-51) on the ac-
counts of 1947-48 (Post-Partition) and para 15(i) of their First Re-

port (1951-52).

6. The Committee would now proceed to deal with a few indivi-
dual cases of excesses over Voted Grants/Charged Appropriations
which can be attributed to defective budgeting and control.

(i) Ministry of Commerce and Industry—Grant* No. 1—Excess
Rs. 2,23,716/- (Voted):

The excess under this Grant has been explained as due to (a) cer-
tain liabilities pertaining to the late Ministry of Production for the
year 1957-58 which could not be provided for, as information in regard
to the same did not come to the notice of the Ministry during the
course of the vear (Rs. 63,150).

(b) Non-provision for certain temporary posts created during the
yvear under the assumption that the extra cost would be covered by
the savings in the Grant (Rs. 70,948).

(c) Non-provision for outstanding liabilities amounting to
Rs. 89,618 in respect of the preceding year.

The above explanations indicate that there has been loose budget-
ing and the revised estimates were not prepared on firm data.
Apparently, the Liability Register introduced under Ministry of
Finance Order dated 3-8-1955 was also not being maintained. The
Ministry have, however, stated that with the introduction of the
system of Internal Financial Advisers in August, 1958 steps have
been taken to ensure regular monthly review of expenditure, timely
reconciliation of departmental expenditure and upto-date mainte-
nance of the Liability Register and other ancillary records. The
Committee hope that with these measures the standard of budgeting
by the Ministry will improve.

) ;Amicnw“ dix 1.
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(ii) Ministry of Home Affairs—Grant* No. 51—Excess Rs. 2,66,056
(Voted) :

The excess under this Grant occurred mainly due to adjustment of
debits pertaining to the year 1957-58 for which provision was not made
in the budget. This indicates that estimation was defective inasmuch
as outstanding liabilities were not taken into account while framing
the budget and revised estimates. The Committee would, therefore,
impress upon the Ministry the necessity of ensuring proper mainte-
nance of Liability Registers.

(iii) Ministry of Home Affairs—Grant** No. 60—Himachal Pradesh—
Excess Rs. 14,70,042 (Voted):

In this case, the excess occurred mainly under the following
heads: —

(a) Account III—I—Agriculture—Experimental farms—Other
charges—Rs. 1,16,455.

(b) Account III-——J—Veterinary—Breeding Operations—Other
charges—Rs. 49,174,

(c) Account IV—C.I—Road Transport Scheme—~Other charges
—Rs. 14,27,791.

(d) Account VI—AI—Community Development Projects—
Other expenditure—Rs. 1,60,698.

Norte: —The total gross excess of Rs. 18,03,416 was partly countef
balanced by savings under other heads. the net excess ove:
the grant being Rs. 14,70,042.

As regards (a), the excess is said to have occurred due to booking
of expenditure wrongly in the first instance which came to notice
after the close of the year's accounts. This indicates that reconcilia-
tion of departmental figures with the accounts was not done in time as
enjoined on the controlling officers.

Excesses under (b) and (d) have been mainly attributed to un-
anticipated adjustments of old debits. This shows that proper watch
was not kept on past commitments and ligdilities which were yet to
be met by the Ministry.

Under the head Road Transport Scheme—Other charges mention-
ed at (c) above, a provision of Rs. 3,88.000 was included in the budget
estimates for hiring of private vehicles for lifting potatoes during the
potato season. The expenditure on this account during the year,
however, amounted to Rs. 18.41,477/-. According to the present pro-
cedure the receipts realised from the private vehicles are credited to
the receipt head and the payments to be made to the owners of the

*Appendix V.
® Appendix VIL.
1430(Aii) 1LS-—2
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vehicles on account of hire charges are treated as working expenses.
As this resulted in unnecessary inflation of the figures on the receipts
and expenditure sides of the account of the Road Transport under-
taking it was proposed by the Ministry that payment made to the
owners of the vehicles could be treated as “Refund of Receipts” under
the Receipt head. No provision was, therefore, made. This sugges-
tion was not, however, agreed to by Audit as it would take away the
expenditure on hire charges out of the purview of Parliament. This.
accounted for the excess of Rs. 14,27,791/-.

The Committee trust that in future before deciding upon a change
in the accounting procedure the Ministry will consult Finance Ministry
and Audit and implement it after they have approved of the proce-
dure. The Committee desire that this may be brought to the notice of
all the Ministries.

(iv) Ministry of Irrigation and Power—Grant No. 69—Excess
Rs. 82,258 (Voted*):

The excess under this Grant has been stated as mainly due to
adjustment of old debits in respect of expenditure incurred during
the years 1955-56 to 1957-58 on an Indian Delegation sent to U.S.A.
in 1955, in connection with the Canal Water Dispute with the Govern-
ment of Pakistan. The pavments were made through the Mission
abroad, and because of delays in these Missions in finalising the
expenditure and passing on the details of the debits to the Audit
Office and the Ministry, necessary adjustments could not be carried
out in the years in which the expenditure was actually incurred. Most
of these adjustments were carried out in the Accounts of 1958-59
during the months from April to November. The Ministry thought
that these debits would be covered by the existing provision for that
vear, which did not, however., materialise.

The Committee are not satisfied with the above explanation. As
most of the debits, according to the Ministry’s own admisston, had
been adjusted in the accounts almost in the first half of the financial
vear, it should have been possible for the Ministry to detect the short-
fall in provision hyv a careful review of the expenditure. The Com-
maittee trust that the Ministry will take step: to ensure better control
over erpenditure.

The Committee do not also see why there should have been so
much delay on the part of the Missions concerned in finalising the
erpenditure on the Delegation and furnishing details to the authori-
ties concerned. All erpenditure indurred in a year should, as a rule,
be adjusted in the accounts of that year and agencies incurrin&

*The exce:s required to be rcgulm cd wo: k« out to Rw 60.0"3’« mdt parn 3 of thc
Mini try"s pote in Appendix V111
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expenditure on behalf of other Departments should pass on the debits
and particulars thereof to the Department/Accounts Officers con-
cerned for accepsance and adjustment in accounts well in time.

(v) Ministry of Finance—Grant* No. 31—Opium—Excess Rs. 1,98,432
(Voted) :

The excess under this Grant has been explained as mainly due to
the adjustment of certain liabilities of Railway freight pertaining to
previous years. The Ministry have stated “as the debits relating to the
vear 1957-58 remained unadjusted upto March, 1959, it was thought
that similar debits relating to 1958-59 would also likewise remain
unadjusted and would result in savings in the Opium Grant. Hence
no provision was kept to meet the unexpected debit raised in July,
1959. It was only in these circumstances that the expenditure exceed-
ed the appropriation by Rs. 1,98,432."

The Committee do not find this explanation acceptable. In their
opinion the progress of the expenditure was not watched closely and
proper liaison was not kept with other departmental and accounts
officers. The Committee hope that such cases will not recur.

(vi) Ministry of Health—Grant®* No. 121—Capital QOutlay of the
Ministry of Health—Excess Rs. 7.82,071 (Voted):
The excess under this Grant has mainly occurred under the follow-
ing sub-heads: —

(i) B-2—Medical Stores Depots and Factories—Other Charges—
Rs. 19,49,174.

(1) B-3—Materials and equipmenms under the T.CA.  Pro-
gramme—National Water Supply and Sanitation Pro-
gramme—Rs. 174,241,

(1i1) C—Capital Outlay on Development—XNationa!l Water Sup-
ply and  Sanitation  Programme-—-Other  Grants--
Rs. 6.30. 830,

As regards (1), the Ministry have explained that their forecast in
regard to the expenditure on stores was based vn the trend of expendi-
ture actually incurred during the first ten months of the year (1958-59)
and not cn the quantum of medical stores indented. received.

The Committee consider that the abore practice is incorrect. While
past trends will serve as a guide for framing forecasts, commitments
entered into should not be ignored. Had there been close ligison bet-
ween the indenting and supplying departments, the excess in this case

would have been avoided. The Committee trust that such cases will
not recur.

**Appendix X.
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As regards excess under (ii) above, it has been explained that con-
trary to the instructions issued to the Accountants General to keep
the expenditure under “suspense” pending revision and finalisation of
the accounting procedure pertaining thereto the expenditure was
adjusted by the Accountant General in the Accounts of 1958-59. The
Committee are surprised to note that although the expenditure in
guestion was being incurred since 1955-56, its adjustment in Accounts
was withheld for three years. They feel that the tendency to with-
hold adjustment of debits to the proper heads of accounts and allow
them to lie under “Suspense” heads on the alleged plea of non-finalisa-
tion of the accounting procedure over a long period, will vitiate
Parliamentary financial control and should be eschewed by all the
spending authorities. They would invite attention of the Ministry
to their observations in para 14 of the Tenth Report (1953-54).

In regard to excess under (iii), it has been explained that no pro-
vision was made as the procedure for granting financial assistance for
the Urban and Rural Water Supply Schemes in Union Territories
was finalised only on 13-10-1959. The Committee trust that such
instances will not recur.

(vii) Munistry of Transport & Communications (Department of
Communications & Civil Aviation)—*Grant No. 132—Capital Out-
lay on Civil Aviation—Excess Rs. 7.52.019 - (Voted):

The excess occurred mainly under the sub-head Al(1)-—Aviation
Works in this Grant. The excess expenditure on Aviation Works is
stated to be mainly due to:

(a) accelerated progress of works,

(b) execution of emergent works,

(¢) increase in the scope of projects, and

(d) unanticipated adjustment of cost of materials.

The Ministry have stated that provision in the final Grant was
retained on the basis of expenditure incurred upto the end of Novem-
ber, 1958 and expenditure likely to be incurred during the remaining
part of the year. However, the expenditure actually incurred during
the last quarter was much more than the expenditure incurred during
the first 8 months and it was due to various factors mentioned above,
which could not be foreseen well in time, when proposals for supple-
mentary Grant were formulated.

*Appendix X1
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The Ministry have further stated that during the preceding years
a substantial part of the grant under the Head ‘72-A—Capital Outlay
on Civil Aviation’ used to lapse and the Government had urged upon
the C.P.W.D. to accelerate the progress of Works so that the targets
set out in the Second Five Year Plan could be achieved. The excess
in expenditure during 1958-59 was, therefore, due to efforts made by
the local C.P.W.D. authorities to make up the leeway of earlier years
and to ensure that the budgeted amount is fully utilised.

The Committee are not convinced by this explanation. When the
progress of work was accelerated to achieve the target set out, the
Ministry should have kept a closer watch over the progress of the
works and provided for requisite funds to avoid excesses. This again
is a case of defective control over expenditure.

7. Subject to the above observations, the Committee would recom-
mend that the excesses referred to in para 4 above be regularised by
Parliament in the manner prescribed in Article 115 of the Constitution.

8. The Committee would like to place on record their appreciation

of the assistance rendered to them in this task by the Comptroller &
Auditor General of India.

Nrew Deryi; UPENDRANATH BARMAN,
The 1st December. 1960 Chatirman,

Agrahayana 10, 1882 (Saka). Public Accounts Commattee,
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APPENDIX I

Note on the excess of Rs. 223716 over the voted Grant No. 1—
Ministry of Commerce & Industry for the year 1958-59 [Refer-
ence: Lok Sabha Sectt. O.M. No. 2(vi)-PAC/60, dt. 29-4-60].

The Original Provision under this Grant was Rs. 66,43,000, which
was increased to Rs. 69,28,000 by a supplementary grant of Rs. 2,85,000
voted by Parliament in February, 1959 to meet additional expendi-
ture anticipated during the year. The actual expenditure for the year,
after the closing of Annual Accounts, however, came to Rs. 71,51,716/-
resulting in an excess of Rs. 2,23,716.

2. The excess is mainly under Group Head A-1. Secretariat. It
is mainly attributable to the fcllowing factors: —

(i) Excess of Rs. 63,150 is due to certain liabilities pertaining
to the late Ministry of Production for the previous year
(1937-58) which could not be provided for as informa-
tion in regard to those was known to this Ministry after
the close f the vear.

(ii) Excess of Rs 70948 was due to the fact that certain
temporary posts of Gazetted & Non-Gazetted Officers
were created during the vear 1958-59 and it was ccnsi-
dered originally that the extra cost in respect of these
posts would be covered out of the savings wunder the
grant. But unfcrtunately as there was no substantial
saving available, the excesses stated above could not be
covered up as originaily expected.

(iit) Qutstanding liabilities amounting to Rs. 89,618 in respect
of the preceding yvear of this Ministry not being provided
for owing to over-sight.

3. Items (i) & (iii) mentioned in para 2 above did not come to
notice during the course of the vear. The final budget allotment
was fixed taking into account only known liabilities.

4. As regards item No. (ii) above it was anticipated that the
extra expenditure would be met out of the normal savings of the
grant and, therefore, no cushion to absorb this element was provided
in the Supplementary Grant in the interest of economy.

5. After the introduction of the svstem of Internal Financial
Advice in August, 1959, steps have been taken to ensure regular
monthly review of expenditure, tim:ly reconciliation of departmental
ficures with thase of the Audit Office and upto-date maintenance of
the Liability Register and other ancilliary records.

I3
1430(Ai) LS—3.



APPENDIX I
Excess in Grant No. 31-Opium—1958-59

31-Opium (Votéd) .
Original and Actual Excess
Supplementary Expenditure
Appropriation
Rs. Rs. Rs.
2,70,23,0C0 2,72,21,432 1,98,433

There existed a Budget provision of Rs. 2,42,18,000 in the Opiqm
Grant which was subsequently increased to Rs. 2,70,23,000 by obtain-
ing a supplementary grant of Rs. 28,05,000 (voted) in December,
1958. At the time of ten monthly estimates, savings to the extent
of Rs. 1,06,000 were anticipated as compared to the modified grant
and the savings were duly surrendered to the Government. How-
ever, contrary to this Ministry’s expectations, actual expenditure
has been Rs. 2,72,21432 resulting in an excess of Rs. 1,98,432 in the
Grant during the year 1958-59. The excess was mainly due to the
adjustment of Rs. 4,02,718 under Sub-head D.4. Other Charges, being
liabilities (viz. Rs. 1,57,025 for 1957-58 and Rs. 2,45,693 for 1958-59)
of Railway freight in the accounts for March, 1959 (Supplementary)
received by the Dapartment in July, 1959. As the debits relating to
the year 1957-58 remained unadjustci wupto March, 1959,
it was thought  that similar debits relating to
1958-59 would also likewise remain unadjusted and would result in
savings in the Opium Grant. Hence no provision was kept to meet
the unexpected debit raised in July, 1959. It was only in these cir-

cumstances that the expenditure exceeded the appropriation by
Rs. 1,608,432,

B. N. BANERJEE,
Joint Secretary to the Government of India.

(>
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6. The Excess is only 3 per cent of the sanctioned grant. In the
circumstances explained abcve, it is requested that the same may be
regularised.

7. The note has been vetted by Audit vide letter No. Rep.-9(80) /60-
61/648, dated the 29th June, 1960 of the Director of Audit F.R.S., C.S.
& M., New Delhi.

' . S. RANGANATHAN,
29-6-1960. Secretary to the Government of India,
Ministry of Commerce & Industry.



APPENDIX III
No. F. 8(10)-B/60
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(Department of Economic Affairs)
New Delhi, the 2nd June, 1960.

MEMORANDUM

Sup: Notes regarding the excesses in the Grants and Appropriations
as reported in the Appropriation Accounts (Civil) for 1958-59
relating to the Ministry of Finance.

GRANT NO. 37—SUPERANNUATION ALLOWANCES AND
PENSIONS

Excess—Voted: Rs. 3,34.105.

The excess occurred mainly under the head “A-—Superannuation
and Retired Allowances” (Rs. 7.23.100), partly counter balanced by
savings under other heads in the Grant. The cstimates under this
Grant are based on the information furnished by the Accounts
Officers, who are largely guided bv the past and present trend of
actuals and other information available with them at the time. As
the payment cf pensions depends upon the claims preferred by the
pensioners, it is not possible to make a precise forecast of the pay-
ments likely to be made and adjusted during the closing months of
the year.

The excess of Rs. 3-34 lakhs occurring in this Grant, which is less
than one per cent of the final grant, was due mainly to un-anticipated
adjustments of debits at the close of the vear.

GRANT NO. 41—PREPARATION PAYMENTS
Excess ‘Charged’:. Rs. 5,271.

The excess occurred mainly under the head ‘A-7--Interest on Debt,
etc’ and was due to un-anticipated adjustments made in the accounts
for March, 1959. This head accommodates interest on public loans,
Savings Bank Deposits and debt liabilities of Government relating
to the period prior to partition. 1t is difficult to estimate in advance
the extent of prepariition claims likely to be preferred or settled
during the course of the year.

2. This has been seen by Audit.
SHIV NAUBH SINGH,
Joint Secretary to the Government of India.
16



APPENDIX IV

MINISTRY OF HEALTH

Note on the excess of Rs. 79,170 under Grant No. 48--Medical
Services for the year 1958-59.

Against the final allotment of Rs. 5,18,73,000/- under this Grant,
an expenditure of Rs. 5,19,52,170/- was incurred during 1958-59. This
resulled in an excess expenditure of Rs. 79,170/-.

2. The excess is less than 1/59 of the final grant and may be re-
garded as nominal. It may, however, be mentioned that the final
excess is mainly attributable to the following sub-heads to the extent
shown against each:—

Major Head and Sub-head Final Grant Actual Excess (+
Expenditure Saving (—
B. Hospital and Dispensaries
B. 4-—Other Charges. 24,475,250 28,29,601 L= 35825351
C. 1—Grants to State Governments
C. 1(2) - Grants for the Establishmen
of T. B. Chinics. 26,23,562 28,76,200 (=) 24524638
$0,70,812

57,505,801 (+) 6,34,989
3. The above gross excess of Rs. 6,34,989, - has been counterbalanc-
ed to the extent of Rs. 5,565,819/~ by the savings under other sub-heads,
thereby bringing down the net! excess to Rs. 79,170 which is due to
the reasons explained in the following paragraphs:

Sub-head 'B. 4.

4. Excess is mainly under Willingdon Hospital (Rs. 2,66,683/-)
and Safdarjang Hospital (Rs. 1.24,086/-).

5. A provision of Rs. 9,48,600/- was made in the original estimates for
Willingdon Hospital under this sub-head. The expenditure upto the
end of December, 1958 was only Rs. 4,83900'- and as only three
months were left {or the financial year to close 1t was considered that
the expenditure would not exceed the budget estimate. On 23-3-59,
a sum of Rs. 1,26,200/- was reappropriated from this sub-head reduc-
ing the final grant to Rs. 8,22,400 -. The total expenditure however,
exceeded anticipations resulting in an excess of Rs. 2,66.683 -.

~ About Safdarjang Hospital, provision of Rs. 12,55,100/- was ori-
ginally made under the above sub-head. A review of expenditure on
13-3-60 showed that a further amount of Rs. 3,44,900/- would be re-
quired which was provided by re-appropriation on 30-3-59 making

17
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the final grant as Rs. 16,00,000. The additional funds provided were
required to meet the following demands:—

1. Equigment and Medicines intended for on the

D. G. 8. & D. during the years 1956-57 and
1958-59 but adjusted during 1958-59 Rs.  3,19,000

2. Miscellancous cxpenditure  (Purchase of
furniture etc.) Rs. 25,900
Rs.  3,44,900

As against the anticipated expenditure of Rs. 16,00,000,- a sum of
Rs. 17,24,086/- was actually spent, involving an excess of Rs. 1,24,086/-.
The excess was mainly due to more adjustments made than were anti-
cipated on account of the indents placed during the year 1958-59 and
previous years and these could not be assessed for want of informa-
tion at the time of making provision in the revised estimates. How-
ever, instructions are being issued to the Medical Superintendents to
exercise all possible care to formulate the final estimates in future
as accurately as possible.

Sub-head ‘C. 1(2)".

The supply of X-Ray and laboratory equipment for 60 T. B. Clinics
at a cost of Rs. 30 lakhs was indented through the D.G.S.&D. in
1956-57. Part of the equipment was received in 1957-58 and the
balance in 1958-59. An expenditure of Rs. 1539,601/- was adjusted
during 1957-58. The remaining expenditure was to be adjusted dur-
ing 195869 and subsequent years on the basis of the payments madec
by the Pay and Accounts Officer of W.H.S. Ministry.

On the basis of the information available at the time of review of
expenditure in March, 1959, bills amounting to Rs. 6,99,300/- on
account of the supplies of X-Ray and Laboratory equipment made
by the firms during 1957-58 which had not been adjusted during that
ﬁar, had to be adjusted during 1958-59. Hence the provision for

. 6,86,000/- was retained in India Circle of account but the adjust-
ments actually carried out in July, 1958 to June 1959 were to the tune
of Rs. 9,38,638/- resulting in an exces: of Rs. 2,52,638/-.

It is requested that the overall excess of Rs. 79,170/~ in the demand
which was due to the reasons explained above and which i< nominal
may be recommended for regularisation.

B. R. TANDAN,
Secretary.



APPENDIX V

Note regarding the amount erpended in excess of the Grant for the
year ended 31st March, 1959 in respect of Grant No. 51—Ministry
of Home Affairs

Final Grant Rs. 2,73,56,000
Actual Expenditure Rs. 2,76,22,056
Excess Rs.  2,66,056

In accordance with Article 115 of the Constitution, this excess ex-
penditure is required to be regularised by Parliament.

2. The excess occurred mainly under the following sub-heads.
B. Intelligence Burcau

B. 2—Pay of Establishments Re. 1,12,806
B. 3—Allowances, Hon., etc. Rs. 1,87,244
B. 7—Charges paid to other Governments, Departments,

etc. Rs. 74,327

Total Rs. 3,74,377

3. Of the total excess of Rs. 374,377, as de'ailed above, an excess
of Rs. 2,94.030 was mainly due to adjusiment of debits (Rs. 1,12,806—
Sub-head B-2; Rs. 1.06,897- -Sub-head B-3; and Rs. 74,327—Sub-head
B-7) pertaining to the vear 1957-58 in the Accounts for 1958-59. In
the Appropriation Accounts for 1957-58, there were savings under the
corresponding sub-heads. This arrear adjustment came to notice too
late to go in for a suppicmentary grant, to cover the excess expendi-
ture. The remaining excess of Rs. 80,347 under the sub-head B-3 was
due to the adjustment of old claims preferred by the Government of
West Bengal on account of supply of provision stores to the constabu-
lary posted in the Intelligence Bureau's Office at Calcutta. The ad-
justment of these claims in 1958-39 could not be anticipated and it
came to notice only after the close of the financial vear 1958-59. It
was not, therefore, possible to provide funds at that stage.

4. However, the overall excess of Rs. 374377 was partly set off
by a saving of Rs. 108,321 under other sub-heads of the grant leaving
a net excess of Rs. 2,66.056.

5. This note has been seen by audit.

N. SAHGAL.,
Joint Secretary.
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APPENDIX VI

Note regarding the amount expended in excess of the grant for the
year ended 31st March, 1959, in respect of Grant No. 52—Cabinet
in the Ministry of Home Affairs

Final Grant . . . . . . Rs. 35,34,000
Actual Expenditure . . . . . Rs. 35,73,193
Excess . . . . . . . Rs. 39,193
In accordance with Article 115 of the Constitution, this excess
expenditure is required to be regularised by Parliament.

2. The excess mainly occurred under the following two sub-
heads: —
(i) A. 1—Pay of Ministers and Deputy Ministers . . Rs. 18,222
(ii) A. 3—Tour Expenses  {. . . . . Rs. 29,214

3. Sub-head A.1—Pay of Ministers and Deputy Ministers.

The final review of the grant was made in the month of March,
1959. The actual expenditure under the sub-head ‘A.1—Pay of Minis-
ters and Deputy Ministers’ upto January, 1959, was Rs. 9,11,685, and
the estimated expenditure for the remaining two months on the basis
of actual requirements was Rs. 190,315, bringing the total require-
ment under this sub-head to Rs. 11,02,000. The sanctioned grant of
Rs. 9,20,700 was, therefore, supplemented by re-appropriation of
Rs. 1,81,300, bringing the final appropriation under the sub-head
‘A.1—Pay of Ministers’ to Rs. 11,02,000. The actual expenditure,
however, amounted to Rs. 11,20,222, thereby registering an excess
of Rs. 18,222. Out of this, (i) an excess of Rs. 5,366 was due to
adjustment of debits pertaining to the year
1957-58; (ii) Rs. 1,750 on account of drawal ¢f pay by one Minister
for March, 1959 in March, 1959 itself;: and (i) the balance of
Rs. 11,106 due to omission to provide funds through oversight.

Sub-head A. 3—Tour expenses.

The excess of Rs. 29.214 which occurred under this sub-hcad was
mainly due to the book adjustments relating to requisitioned rail-
way accommodation for which sometimes belated debits are raised
by the administrations of the various Railways. The following steps
have since been taken to ensure the timely adjustment of these
debits, viz: —

(1) All the Ministries have been asked to maintain a separate
lamlty register for Ministers’ tour expenses and make
a note of financial liability in it as soon as the requisi-
tion for Ralwav/Air accommaodation is made:

(11) Mﬁniﬁtr}' o1 Railways (Railway Board) have issued, at the
instance of this Ministry, instructions to the adminis-
trations of the various Railways, to raise the debits
promptly n respect of railway requisitioned accom-
modation; and
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(iii) Instructions have also been issued to all the Ministries
that High Official Requisition forms should be completed
in all respects and the name of the Minister, Deputy
Minister etc. for whom the railway accommodation is
required is invariably mentioned in the requisition
form before it is sent to the Railway authorities, to
enable them to raise the debits in time.

Besides, the expenditure pertaining to this sub-head is of a
fluctuating nature, because it is not pcssible to envisage all the
tours that would be undertaken by the various Union Ministers
during the course of the year. It is, therefore, difficult to anticipate
with meticulous exactitude the expenditure likely to be incurred on
tour expenses of Ministers particularly in respect of tours abroad.

4. These excesses were 1o scme extent counter-balanced by sav-
ings elsewhere in the grant bringing down the net excess for the
grant as a whole to Rs. 39,193

5. This note has been seen by Audit.

FATEH SINGH,
Joint Secretary.



APPENDIX VII

Explanatory Note in respect of Grant No. 60—Himachal Pradesh
(voted portion only) for the year 1958-59.

Final Grant . . . . . . . . Rs. 4,62,40,C00
Actual Expenditure . . . . . . . . Rs. 4,77,10,042
Excess . . . Rs.  14,70,042

The above excess of Rs. 14,770,042 is mainly attributable to the
fcllowing sub-heads: —-

Account III—Civil Administration

Rs.
(A H-Public Health
11. 3—Expenditure in connection with Epidemic
Discases
H.3 2" {3>—Other Charges . . . . 49,298

B I—dAgriculture
I. 4—Experimental Forms
I.4 1, :3~—Other Charges . . . . 1,16,455
(C) )~-Vererinary
J.4—Breeding Operations
J.4 3 —Other Charges . . . . . 49,174
D Account [V-—Civil Works and  Misc llunous  Public
Impr -cement s— -
C.—Receipts from Road and Warer Transport Schemes
C.1—Road Tranwport S -hime
C.1:2:—O0Operation
C.1(2/4—Other Charge- . . . . 14,27,791
E  Account VI—Extraordinary Items

A.—Community Developinent Proje.ts.
National Extenston Service and Local Developments

Works.
A.1—Community Devilopment Proje: ts.
A1 2 —Other Expenditure . . . . 1,60,698

Total 18,03,416
2. The above gross excess of Rs. 18,03416/- has been counter-
balanced to the exient of Rs 3,33,374/- thercby bringing down the
net excess to Rs. 1470042 which is due to the reasons explained in
the following paragraphs:—
Account HI
(A) H. 3—Expenditure in connection with Epidemic Diseases.

H3(2)—Organisation of Anti-Malaria Measures.
H.3(2) (3) —~Other Charges. Rs. 49,298.

3. The original rovision of Rs. 31,100/- wunder the sub-head
H.3(2) (3)—Other Charges which was sanctioned for meeting expen-
diture on the contingent charges for the organisation of Anti-Malaria
Measures, was enhanced to Rs. 1,52,630/- by re-appropriation. The
additional funds were provided, keeping in view the fact, that D.D.T.
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and other equipment (allotted under the T.C.A. Programme) would
be received by the Administration by goods train thereby involving
lesser expenditurc and that some of th® materials would not be fre-
ceived before the close of the financial vear. The actual expendi-
ture, however, amcunted to Rs. 2.01,928/- thereby leading to an
excess of Rs. 49,298/-. This excess was mainly due to the fact that
that the material was rceeived by passenger train at the fag end of
the year and the payment of {reight charges, loading and unloading,
had to be made by the District Medical Officers which were of
inevitable nature. Besides, as the material was transported in
March, 1959, there was no time left for asking for additional funds.

(B) I.4—Experimental Farms
1.4(1y (3) —Other Charges Rs. 1,16,455.

4. The excess was mainly due to the booking of expenditure of
Rs. 1.20,297. 59 in respect of cost of land for Experimental Farms. A
cash order was issued in March, 1958 for Rs. 1,20297. 59 in favour of
the District Agriculture Officer for this purpcse. This cash order
lapsed as the District Agriculture Officer did not encash it within
the perind of its currency. The District Agriculture Officer, thereafter
withdrew the money frem the Treasury in October, 1958 by means
of a separate voucher which seems to have been initially wrongly
classified. The Accountant General, Punjab rectified this in March,
1959 by taking it tn the correct head "10—-Agriculture—IL4—Experi-
mental Farms etc” and intimated it to the Department for making
necessary budget provision. By this time it was too late to arrange
for this.

(C) J4—Breeding Operations
J.4(4)—Other C!.'rges Rs. 49,174

5. The excess of Rs. 49,174 resulted on account of payment of
Rs. 39,020 as cost of fodder and concontrates to be used for the first
two months of the following vear (1959-60) for the animals. The
payment had tc be made at the fag end of the vear when it was not
possible to cover the expenditure by valid appropriation or re-appro-
priation. The balance excess of Rs. 10,154/- wus due to adjustment
of unanticipated debits relating to the cost of Sheep Shearing

Machines, Purchase of Bulls, Construction of Sheep Breeding Farm,
Chamba, etc.

Account IV

(D) C.1—Road Transport Scheme
C.1 (2) (4)--Other Charges Rs. 14,27,791.

6. Under the abovementioned sub-head, a isi
Rs. 3.88.000/- was included in the budget estimates onpzfn?c:gs!r?:‘of t!:‘:
hiring of private vehicles for lifting potatoes during the potato season.
The expenditure on this account during the vear, however, amcunted
to Bs. 18.41,477/-.  According to the present procedure the receipl$
realised on account of the private vehicles are credited to the receipt
head and the payments to be made to the owners of the vehicles on
account of hire charge are treated as working expenses. It was,
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hewever, considered that this procedure results in  unnecessary
inflation of receipts and expenditure of the Road Transport under-
taking and needs a change in so far as payment to be made to the
owners of the vehicles could be treated as “Refund of Receipts” under
the Receipt head. Hence, the excess provision required on this
account was not provided for either by re-appropriation or by supple-
mentary grant. The Accountant General, Punjab has, however, not
agreed to the suggestion to treat the expenditure on account of hire
of private vehicles as “Refund of Receipts”, as this would result in
the expenditure on hire-charges not coming within the purview of
the Legislature. This has resulted in an excess of Rs. 14,27,791/-.

Account VI
(E) A.1—Community Development Projects
A1(2)—Other Expenditure.

7. The original provision of Rs. 13.05.000/- was increased to
Rs. 35,50,692 - by re-appropriating a sum of Rs. 22,45,692/-. The
actual expenditure. however, touched the figure of Rs. 37,11.390 -
thereby resulting in an excess of Rs. 1.60.698/-. The excess is mainly
on account of adjustment of old debits for material and equipment,
extension of the peried of Sadar Block in  Bilaspur District and
adjustment of debit raised by the PW.D. in respect of construction
of Chail Kuhl which could not be covered by Supplementary grant
or re-appropriation.

8. The note has been scen by Audit.
R. R. BAHL,

Joint Secretary to the Government of India.



APPENDIX VIII

(GOVERNMENT OF INDIA
MINISTRY OF IRRIGATION AND POWER

Subject: Excess of Rs. 82,258 under Grant No. 69—Ministry of Irriga~
tion and Power for the year 1958-59.

Rs.
Original Grant . . . . . . . . . . 19,67,000
Supplementary Grant ., . . . . . . . . 1,64.000
Finai Grant. . . . . . . . . . L21,21,000
Acrua) Expendituge . . . . . . . . . 22,13.2¢8
Excess . - . . . . . . . . . %2.258%

2. The circumstances leading to this excess over the final grant are
explained below:—

(a) Adjustment of Old debits. Rs. 62.668.

These liabilities pertain to the years 1955-36, 1956-57 and 1957-58.
The expenditure was mainly incurred on the Indian Delegation sent
to U.S.A. in connection with the talks over the Canal Water Di.spuie
with the Government of Pakistan under the auspices of tne World
Bank. The pavmentis were made through ocur Missions abroad, and
due to delays in these missions in finalising the debits of expenaiture
and passing on the details to the Audit office and the Ministry, noes-
sary adjustments cculd not be carried out in the vears, in wh ¢h the
expenditure was actually incurred. Most of these adjusument. were
carried out in the Accounts of April to November 1958. 1. wais ex-
pected that these would be covered by the existing provisisn for that
vear. This did not, however, materialise.

(b) Adjustment of air passage of one member of the D.V.C. Loan
Delegation. Rs. 8,506.

In May, 1958, a delegation consisting of the officers of D.V.C., Minis-
try of Finance and this Ministry visited U.S.A., to negotiate the Third
Loan from the World Bank for financing the Bokaro Thermal Station
(4th Set). Durgapur Thermal Power Station and the extension of the
Transmission Lines. The Secretary to the Government of India in the
Ministry of Irrigation and Power led the delegation. In accordance
with the decision of the Government of India, the entire expenditure
on the delegation was to be debited to the D.V.C., but cost of the air
passage_from New Delhi to New York and back, of the leader of the
Delegation was wrongly classificd and adjusted under this Grant in

the accounts for September, 1958. Necessary re-adjustment is being
made in the accounts for 1959-60.
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{c) Study Tour to Tennesse Valley Administration. Rs. 1621.

While leading the Delegation for negotiating the loan for the
D.V.C., the Secretary of Irrigation and Power Ministry also undertook
a study tour of the TVA. Originelly it was considered that it would
be possible to accommodate this petty amount from within the same
grant under ‘TA’ but this was not ultimately found possible.

(d) Excess under ‘TA’. Rs. 4,349.

Excess under this item is due to more expenditure than anticipated
earlier on the tours undertaken by the officers of the Ministry in con-
nection with the meetings towards the close of the financial year of
the Control Boards for various River Valley Projects.

(e) Acceptance of the liability for ‘TA’ of the Officers of the Internal
Finance Organisation. Rs. 4,679.

In 1958-59, certain officers and staff of the Ministry of Finance
were transferred to the Ministry of Irrigation and Power as a part of
the Internal Finance Organisation. The salaries of the officers con-
tinued to be paid from the Grant of that Ministry. The expenditure
on T.A. should also have been charged to the Ministry of Finance,
but due to some misunderstanding this was not done.

(f) Canal Water Dispute. Rs. 7.265.

During the vear 1958-59 a number of delegations were sent abroad
in connection with the Canal Water Dispute. As their compositions
and the periods of stay abroad were alwavs uncertain, the requirement
of funds could only be approximately estimated and a lumpsum pro-
vision of Rs. 3,77.300/- was made in the Budget. The actual expendi-
ture, however, stood at Rs, 3.84,565 -, resulting in an -excess of

Rs. 7,265/-.

(g) Miscellaneous tems. Rs. 1,886.

This excess was primarily on account of unanticipated increased
telephone trunk call charges towards the close of the financial year.
As these bills were required to be settled within the stipulated period,
posiponement of their pavment for wan: of necessary provision, was
not possible.

3. The total excess on wccount of the liabilities amounted 1o
Rs. 80.974/-. This was to some extent set off by a saving of Rs. 8.716 /-
due to the non-filling of certain technical posts in v Ganga Busin
Organisation for which the provision was retained in the final revicw
conducted in March, 1960. The excess under the grant is, therefore,
Rs. 82,258/-, but after taking into account the misclassifications of
?st. 8,1506/- and Rs. 4.679 - mentioned in para 2(b) and 2(e) above, the

ctual excess requiring regularisatio i i
R, 68,073 q g regularisation by vote of Parliament is

P. P. AGARWAL,
Joint Secretary to the Government of India.



APPENDIX IX
DEPARTMENT OF ATOMIC ENERGY

Sussmcr: Notes to the Public Accounts Committee on the Excess
Disclosed n the Appropriation Accounts (Civil) for 1958-58
Relating to Grant No. 99—Department of Atomic Energy.

Grant No. 99—Department of Atomic Energy.

Rs.
{ Original . . . . . . 9,08,000
Voted Grant
Supplementary . . . . . 1,00,000
Actual Expenditure . . . . . . . . - 10,24,41 3
Net excess . . . . . . . . . T 16,413

The escess of Rs. 16,413 is the net result of excesses under certain
sub-heads se: off partly by savings under certain other sub-heads.

2. The main excesses have occurred under the sub-beads “A-1 Pay
of Officers” (Rs. 1.676), "A-3 Allowances, Honoraria etc.” (Rs. 18,889)
and “C-3 Allowances, Honoraria ete.” (Rs. 3,453) while the saving has
mainly occurred under “A-4 Other Charges” (Rs. 6.353). The eir-
cumstances which led to the excesses/savings, are explained
below: —

EXCESSES:
A-1 Pay of Ocers (Rs. 1676).

This excess was caused partly by the adjustment of an unantici-
pated debit for Rs. 579 representing the leave salarv coniribution of

an Officer and partly due to insufficient provisioning to the extent
of Rs. 1.097.

A-3 Allowances, Honoraria etc. (Rs. 18.889).
This excess was mainly due to:

(a) non-materialisation of a credit of Rs 8,506 b&ore the close
of the financial vear s expected. on account of refund of
the cost of air passage of a Member of the Commission
in respect of his journeyv from Bombay—Geneva—New
York—Bombay, initially paid for by the Department on
March 4, 1969, but finally borne on March 30. 1959 by
the International Council of Scientific Union. The credit
was actually realised only during 1959-60;

(b) more expenditure having been incurred than provided for
on the Office of the Resident Representative of India to

- ’7
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the International Atomic Energy Agency (Rs. 9,044). Out
of this amount, Rs. 3,300 was on account of transfer T.A.
of the Resident Representative for his journey from New
York to Vienna in December 1957, which was paid by the
Embassy on the 31st March 1959 and adjusted in the
accounts of March Supplementary (Final) 1959. The
residuary expenditure was mainly on account of enter-
tainment and other miscellaneous items of expenditure.
In the absence of intimation from the Indian Embassy in
Vienna regarding the quantum of expenditure, adequate
provision for covering such expenditure could not be
made. Instructions have since been issued to the Indian
Embassy to furnish monthly statements regularly in-
dicating the expenditure and outstanding liabilities as
required under General Financial Rules, so that such ex-
cesses are avoided in future.

C-3 Allowances, Honoraria etc. (Rs. 3,453).

This excess was caused as a result of adjustment of more debits
than anticipated in respect of expenditure incurred by the Members
of the Atomic Energv Commission while on deputation. It may be
added here that a major portion of the debits were received for
adjustment in March (Final) 1959 accounts, along after the close of
the financial year 1958-59.

SAVINGS:
A-4 Other Charges (Rs. 6,353).

This savings is made up of small savings under a number of items
of “Contingent Expenditure”’ the more important of which are given
below: —

Rs.
{1} Service and private postage . . . . . 1,311
{2; Telephone and trunk call charges . . . 1,731
(3 Purchase of typewriters . . . . . . 1,549
(4) Furniture and Pixtures . . . . . . . 1,758
ToraL . —;—;3-;

3. At the time of framing the budget estimates for 1958-59, the
question of setting up a new Atomic Energy Commission with full
executive and administrative powers was under consideration and
the original provision of Rs 9,08,000 voted by Parliament did not in-
clude any amount to defray the expenses of the Commission, which
was set up on 27-6-1958. This Department consequently sponsored
a proposal for a supplementary grant of Rs. 135000 during the
November-December 1958 Session of Parliament for defraying ex-
penditure on the Commission for the remaining part of the financial
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year 1958-59. The Ministry of Finance, however, agreed to support
a supplementary demand for Rs. 1,00,000 only with the assurance that
if this amount was found insufficient, they would support a further
supplementary grant during the Budget Session.

4. On the basis of the progress of expenditure to the end of
January, 1959, it was anticipated that it would be possible to restrict
the expenditure during the year to the total voted grant of
Rs. 10,08,000. No proposal for a further supplementary demand was,
therefore, sponsored by the Department during the Budget Session,
The adjustment of a large number of book debits at the close of the
year in respect of expenditure incurred outside India, for which
sufficient provision could not be made due to absence of information

gegarding the quantum of expenditure, resulted in the excess in the
rant.

5. The total excess expenditure amounting to Rs. 16,413 works out
to 1'6% of the original grant.

R. BHAKTAVATSALU,
Joint Secretary to the Government of India.



APPENDIX X
MINISTRY OF HEALTH

Note on the excess of Rs. 7,82,071 under Grant No. 121—Capital
Qutlay of the Ministry of Health for the year 1958-59.

The excess of Rs. 7,82,071 is attributable to the following sub-
heads to the extent shown against each.

Final Actual Excess ()
Major Head and Sub-head Gramt Expenditure Saving{—)
B. 2. —Med:cal Sxorcs Depors aud Fac~
tories.
B. 2 (1) (§).—0Other Charges
B. 2(:\/«@) —India . . . 1,40,94,800 1,60,43,974 1 +:19,49.174
B. 3.~Material and Eguipment under rhe
T.C.A. Programme.
B. 3{4).—National Water Supph and
Saaitation Programme . 1.74.241 {4 01.74,241
C. Capstal Outlay on Development
C. 1.—National Water Supplv and Sa
mragson Prograwpne.:
C. 172;.—Other Grants | . 2,34.58,125 2.40,%8.95¢ {4 6,730,830
3,75,$2,928  4.0%.07,17¢ {4 27,54,24%

The above gross excess of Rs. 27,54,245 has been counterbalanced
to the extent of Rs. 19.72,174 by savings under other sub-heads, there-
by bringing down the net excess to Rs. 782,071, which is due to the
following reasons:

Excess of Rs. 19.49,174 under sub-head B.2(1) (5) (1).

The final grant of Rs. 1,40.94,800 was meant for the Medical Stores
Depots, Madras, Bombay, Calcutta and Karnal. The depot-wise break
up of the excess of Rs. 19,49.174 is as follows:

M. S D. Madra, . , . ) . 10,19,66

M. S. D. Karnaj . . . . . 7,6R,278
M. S. D. Calcoun . ‘ . . . . . . 1,%1,643
M. $. D, Bombay . . . . . . . 9,$76

19,49,174
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As would be seen the excess is mainly in Madras and Karnal de-
pots. A review of the progress of expenditure in respect of the above
depots showed that the expenditure upto the end of January, 1959
amounted to Rs. 43,47,209 for Madras Depot and Rs. 14,47,247 for
Karnal Depot. Considering the trend of expenditure during the past
10 months, it was considered that the expenditure for February and
March 1999 would be Rs. 850 lakhs for Madras and Rs. 3-50 lakhs for
Karnal.  This anticipation, however, did not prove to be correct as
the actual expenditure booked during February and March was
Rs. 32-69 lakhs (Rs. 17-65 lakhs for Madras and Rs. 15-04 lakhs for
Karnal) as against the anticipated expenditure of Rs. 12 lakhs. Ins-
tructions have been issued to the Depots to exercise all possible care
to formulate the final estimates in future as accurately as possible.

Excess of Rs. 1,74,241 under sub-head B.3(4)

The above excess is due to the debits raised by the various
Accountants General on account of incidental charges pertaining to
the earlier vears 1955—58 in connection with the materials and equip-
ment procured under O.A. No. 25 and distribuied to the State Gov-
ernments for the execution of the National Water Supply and sanita-
tion schemes. The break up of the above excess is as follows:

Rs.

Assam Circle of Account . . . : . : 1,360
Bombay Circle of Account . . . . . . . 11,036
Kerala Circle of Account . . . . . . . . 2,360
Muysore Circle of Account . : . . . . . . 4.673
Punyab Circle of Account . . . . . . . . 5,356
Rajasthan Circle of Account . . . . ) $,30%
U. P. Circle of Account . . . . . . . 565
India Circle of Account . . . . . . . 1.40,5<6

a— e — R !)74‘24l

The various Accountants General had no doub: :ntimated this
Ministry about the adjustments being made by them in the vear
1958-59 but they were always advised that these amounts should not
be adjusted but kept under suspence until the accounting procedure
was revised and finalised. This was done onlv on 24th June, 1939,
As such no provision could be made for adjustments in 1958-59. How-
ever the Accounts Officer could not keep the debits under suspense
and hence made the adjustments which resulted in excess.

Excess of Rs. 630,830 under sub-head C.1 (2).

~ A sum of Rs. 6,30,830 representing expenditure incurred by the
Himachal I"r_adesh, Public Works Department on Water Supply
schemes originally booked by the Accountant General, Punjab under
the Major Head ‘70-Capital Outlay on improvement of Public Health’
was subsequently transferred by him against sub-head ‘C.1(2)’ under
the Major Head ‘88-Grants for Developments' as the former Major
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Head was not operative in the Central Section of the Accounts. No
provision was made for this amount as the question regarding proce-
dure to be adopted for granting financial assistance for the Urban
and Rural Water Supply Schemes in Union Territories was finalised

-only on 13-10-1959.

In view of the foregoing and as the overall excess in proportion to
the sanctioned grant is below 1% the same may kindly be recom-
mended for regularisation.

B. R. TANDAN,
] Secretary.



APPENDIX XI
MINISTRY OF TRANSPORT & COMMUNICATIONS

Regularisation of excess over ‘Voted’ Grant as reported in the Appro-
priation Accounts (Civil) 1958-59.

Grant No. 132—Capital Outlay on Civil Aviation

A provision of Rs. 3,23,67,000/- was made in the ‘Voted’ Section
in the Budget Estimates for 1958-59 which included a provision of
Rs. 2,26,00,000/- for Aviation Works and Rs. 97,67,000/- for Equip-
ment. As against this provision, an expenditure of Rs. 3,31,19,019/-
was incurred resulting in an excess of Rs. 7,52,019/- over the Voted
Grant. This is mainly due to increase in expenditure on Aviation
Works—Sub-head Al(1).

2. Considering the general trend of expenditure on Aviation
Works upto the end of November, 1958, it was felt that the total ex-
penditure on works during the year as a whole was likely to exceed
slightly the amount budgeted for the purpose. The position in regard
to supply of equipment was, however, uncertain. In the circums-
tances, the conclusion reached was that the grant as a whole would
be utilised in full and that there would be neither any saving nor
any excess.

3. Briefly, the excess in expenditure on Aviation Works is mainly
due to (a) accelerated progress of works (b) execution of emergent
wecrks, (¢) increase in the scope of projects, and (d) unanticipated
adjustment of cost of materials. A statement indicating (i) the provi-
sion made in the Budget Estimates for 1958-59, (ii) the expenditure in-
curred upto the end of November, 1958, (iii) the provision retained in
the Final Grant; and (iv) the actual expenditure incurred in
respect of certain major works is enclosed*; provision in the Final
Grant being retained on the basis of expenditure incurred upto the
end of November, 1958, and the expenditure likely to be incurred dur-
ing the remaining part of the year. However, the expenditure
actually incurred during the last quarter was much more than the
expenditure incurred during the first eight months and it was due to
various factors mentioned above, which could not be foreseen well
in time, that is, early in January, 1959, when proposals for Supple-
mentary Grant are formulated.

4. During the preceding years a substantial part of the grant un-
der the Head ‘72-A—Capital Outlay on Civil Aviatien’ to lapse
and the Government had urged upon the C.P.W.D. to accelerate the
progress of works so that the targets set out in the Second Five Year
Plan could be achieved. The excess in exrenditure during 1958-58
was evidently due to efforts made by the local C.P.W.D. authorities
to make up tge leeway of earlier years and to ensure that the budget-
ted amount is fully utilised.

‘ﬁbt printed. T N
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5. In terms of percentages, the excess in expenditure during
1958-59 was only 2.3% of the final grant. If this difference is distri-
buted over 680 items of works, which the C.P.W.D. had then in hand
and which were spread all over the country, the variation is almost

negligible.
6. However, with a view to minimising as far as possible such ex-
cesses/savings in future, instructions have been issued by the Addi-

tional Chief Engineer, (II), CP.W.D. to the local C.P.W.D. authorities
to ensure that the final grants are not exceeded under any circums-

tances.
D. C. DAS,

Joint Secretary to the Government of India.



APPENDIX XII

Note in respect of the excess disclosed in the Appropriation Accounts
(Civil) for 1958-59 relating to Grant No. 58—Privy Purses and
Allowances of Indian Rulers (Charged)

Final Grant Rs. 5,42, 18,000 (Charged)
A tusl Expenditure Rs. 5,43,48,778 (Charged)
Excess Rs. 1,30,778 (Charged)

The ‘Charged’ portion of the grant is meant for meeting charges
on account of Privy Purses to former Indian Rulers and ‘Voted’ por-
tion for allowances payable to their relatives.

2. The excess in the charged portion of the grant is attributable
to the sub-head ‘A. 3—Integrated States’ mainly in the Bombay Circle
of Account. When the grant as a whole was reviewed on the basis
of nine monthly estimates in January, 1959, additional funds to the
extent of Rs. 4,10,000 were required under Bombay Circle for arrear
payments pertaining to the year 1957-58 to cer!ain rulers for which
no provision was made in the Budget Estimates for 1958-59. This
additional requirement was expected to be partly counter-balanced to
the extent of Rs. 3,75,700 by estimated savings of Rs. 1,09,500 and
Rs. 2,66,200 under Assam and Madhya Pradesh Circles of Accounts
respectively, leaving a net excess of Rs. 34,300 only. A supplemen-
tary grant for Rs. 34,000 was obtained in February, 1959, to cover
this excess.

3. The final review of the grant in the month of March, 1959, (on
the basis of actual expenditure for the first eleven months and esti-
mated expenditure for the remaining one month) however, revealed
that the savings anticipated on the basis of the nine monthly esti-
mates did not materialise in full due to (i) adjustment of some arrear
debits in Madhya Pradesh Circle; and (ii) restoration in the later
part of the year of a portion of privy purse of a Ruler in Assam Cir-
cle which was withheld temporarily in the earlier part of the year.
It was too late at that stage to go in for a supplementary grant to
cover the additional expenditure. This resulted in excess in the
charged portion of the Grant.

4. The note has been seen by Audit.
V. VISWANATHAN,
Special Secretary.



APPENDIX XIH

Explanatory Note in respect of Grant No. 63—Tripura for 1958-59
(Charged Appropriation)

Rs.
Final appropriation .. 50,000
Expenditure .. 84,148
Excess 34,148

The excess of Rs. 34,148/- occurred under the sub-head men-
tioned below:—

Account IV—Civil Works and Miscellaneous Public Improvement.
Major Head XLI

A—Receipts from Electricity Schemes-—Working Expenses:

A. 5—Interest (Charged).

2. In the budget estimates for 1958-59 a sum of Rs. 50,000/- was
provided under this sub-head.

3. In March, 1959, the Tripura Administration came up with a
proposal that in order to meet the expenditure on account of Ad-
justment of arrear due to interest charges, the details of which
are in the attached statement®, the provisian under this sub-head
may be augmented to Rs. 85,380/-.

4. Due to belated receipt of the proposal of the Administration,
the necessary funds could not be provided.

5. The note has been seen by Audit.

R. R. BAHL,
Joint Secretary to the Government of India.

*Not printed.



APPENDIX XIV

PRESIDENT’S SECRETARIAT

Regularisation of excesses over Charged Appropriations dizclosed im
the Appropriation Accounts (Civil), 1958-59

The Civil Appropriation Accounts 1958-59 disclosed an excess of
Rs. 11,490/- under the Appropriation “STAFF, HOUSEHOLD AND
ALLOWANCES OF THE PRESIDENT.” The reasons leading to
this excess were as follows: —

(a) There was an excess of Rs. 135,624/- under sub-head
A. 2-TOUR EXPENSES due to the following causes:—

(i) A debit of Rs. 47,952/- on account of interest, main-
tenance and depreciation charges of the President's
air-conditioned saloons for the period st April, 1957
to 31st March, 1958, raised by Central Railway, was
accepted by this Secretariat in November 1958 for
adjustment in the accounts of 1957-58. This was,
however, adjusted by the Accountant General, Cen-
ral Revenues, in accounts of 1958-59, as the accounts
of 1957-58 had been closed by then.

(ii) The Central Railway, who are responsible for the main-
tenance of the twin-set of the President’s air-condi-
tioned saloons, raise debits against this Secretariat
on account of maintenance, interest and depreciation
charges. These charges are worked out on the all-in
cost of the saloons. It was anticipated that the debits
would be raised by the Central Railway at 9% per
cent. on Rs. 9,77,019/-, the all-in cost of the saloons
then known. Subsequently, however, in April 1959,
the Central Railway raised debits at 10 cent on
Rs. 11,20,693/-. Thus an excess debit of Rs. 19,253/-
was raised which had not been anticipated.

(iti) Debits for Rs. 23,693 were received by the Accountant
General, Central Revenues, direct from various Rail-
ways and adjusted in 1958-59 accounts. As these debits
were not anticipated, no provision could be made
during 1958-59.

(iv) Owing to an increase in the number of tours under-
takenul:ly the President during the latter of the
financial year, debits aggregating Rs. 44,726/- were
:mm for which provision could not be made be-
ore. .

(b) In addition, there were minor excesses under sub-heads
37



B2(3) (1)-PAY OF OFFICER and B.2(3)@3)—
ALLLOWANCES, HONORARIA ETC.

These excesses were set-off by savings and surrenders under other
sub-heads, and there was a net excess of Rs. 11,490 in the Appro-
priation. i

2. It is requested that this excess, which is only 0’47 per cent of
the final appropriation, may be recommended for regularisation.

Dated 1st August 1960. A. V. PA],

Secretary to the President.
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